672

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
OA NO. 453 OF 2023 (L.A. NO. 225/2024)

IN THE MATTER OF:

RAGHUBIR SINGH GARIA ...APPLICANT
Vs.
STATE OF UTTARAKHAND ORS. ...RESPONDENTS
INDEX
Sl. No. Particulars Page No.
A Compliance report on behalf of respondent no. 3
(District Magistrate, Bageshwar) alongwith its
affidavit.
2. ANNEXURE A: A copy of Joint Inspection report
showing violation regarding dumping of overburden
outside sanctioned lease area.
3. ANNEXURE B: A copy of order imposing penalty of
Rs. 5,00,000/- by Directorate of Geology and Mining,
Uttarakhand.
4, ANNEXURE C: A copy of Government Notification
dated 16.06.2023 (basis for imposition of penalty).
5. ANNEXURE D: A copy of letter No.
UKPCB/HO/C&M-179/2024/81 dated 24.08.2024
issued by UKPCB imposing Environmental |
Compensation.
6. ANNEXURE E: A copy of letter for recommendation

of Lease Cancellation by District Magistrate,
Bageshwar, dated 14.07.2025.




7. ANNEXURE F: A copy of letter no.
UKPCB/ROH/RIT/25/1878-900 dated 26.09.2025
by Regional Officer, UKPCB.
8. ANNEXURE G: A copy of the Joint Inspection Report
dated 26.09.2025.
9. ANNEXURE H: A copy of Government Letter dated
27.08.2025 regarding the instructions for Slope
Stability Analysis. oh.
10. ANNEXURE I: A copy of letter dated 15.10.2025
’ submitted before Registrar General, NGT (earlier
compliance report).
11. ANNEXURE J: Documents relating to slope stability
analysis / directions issued by authorities.
12, ANNEXURE K: Site photographs of the mining area
Dated: Filed By:
Deepak Bora,

Counsel for the State of Uttarakhand,

17, New Lawyers Chambers,
Setalvad Block,

Supreme Court of India,
New Delhi- 110001

Mobile No. 997157898



67ﬂ_— _— S -

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
OA NO. 453 OF 2023 (I.A. NO. 225/2024)

IN THE MATTER OF:

RAGHUBIR SINGH GARIA ...APPLICANT
Vs.

STATE OF UTTARAKHAND ORS. ...RESPONDENTS

COMPLIANCE REPORT ON BEHALF OF RESPONDENT NO. 3 (DISTRICT
MAGISTRATE, BAGESHWAR)

MOST RESPECTFULLY SHOWETH:

1. That the present Compliance Report is being filed on behalf of
Respondent No. 3, i.e., the District Magistrate, Bageshwar, in due and
faithful compliance with the directions issued by this Hon’ble Tribunal
vide its final order and judgment dated 22.04.2025, whereby the
Original Application was disposed of with specific directions requiring
strict adherence by the answering Respondent, and further proceedings
including listing dated 10.02.2026.

2.  That vide the abovesaid judgment ‘dated 22.04.2025, this Hon’ble

Tribunal was pleased to issue the following directions to Respondent No.

A 28 In view of the above, in the present case also, we direct

4 District Magistrate, Bageshwar to ensure that no mining activities
<{ are carried out unless the seismic study in geo-tectonic sensitive

«{.5 area like the one with which we are concerned in the present
U K \\Qb case is conducted by an Experts’ Committee which must include

Seismological experts from reputed and recognised institutions.

¥
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29. In the present case, such study may be conducted by a Joint
Committee comprising SEIAA, a representative of UKPCB, a
nominee of G.B. Pant National Institute of Himalayan
Environment, Almora and any other expert which the above
Committee find appropriate to be included for the purpose of the
above stated study. 22

30. No mining activity shall be allowed to be carried out in the
area in question unless a probability and feasibility clearance is

given by the expert committee, as constituted as above.

31. The above Committee shall submit its report within three
months and District Magistrate, Bageshwar thereafter shall

proceed accordingly.

32. A Compliance report shall also be submitted by 30.09.2025
before Registrar General of this Tribunal by UKPCB and District
Magistrate, Bageshwar. If find any further order is required,
Registrar General of this Tribunal shall get the matter placed

before the concerned Bench.

3. That the Respondent No. 3 has taken immediate and effective steps to
ensure meticulous compliance with all the directions passed by this
Hon'ble Tribunal vide its final order and judgment dated 22.04.2025.

4. That as per official records, a mining lease was originally granted in
favour of Shri Anand Singh Kalakoti for an area measuring 2.81 acres

(1.14 hectares) situated at Village Papon, Tehsil and District Bageshwar,

0 T @e Government Order dated 08.01.2002 for a period of 20 years, and
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5. That in compliance with the directions contained in paragraph 28 and
30 of the order dated 22.04.2025, it is submitted that the mining
operations are completely suspended in the mining lease sanctioned in
favor of Shri Anand Singh Kalakoti, S/o Shri Diwan Singh Kalakoti, R/o
Village & Post Dofad, District & Tehsil Bageshwar granted for a period of
30 years in Village Papon, Tehsil and District Bageshwar by the order of
UKPCB and Hon’ble High Court, Uttarakhand, Nainital.

6. That it is pertinent to submit that the Hon’ble High Court of
Uttarakhand, in' WP(PIL) No. 174 of 2024, vide orders dated 06.01.2025,
10.01.2025 and 17.02.2025, had directed suspension of mining

activities in District Bageshwar and inspection of mining leases.

7. That in compliance with the aforesaid directions, a Pargana-level
inspection committee was constituted vide order dated 18.01.2025,
which upon inspection found that the leaseholder had dumped
overburden outside the sanctioned lease area, including forest land and
rivulet areas, and a copy of the joint inspection report is annexed
herewith and marked as ANNEXURE A.

8. That based on the said violations, proceedings were initiated and a
penalty of Rs. 5,00,000/- was recommended under the applicable
Government Notification dated 16.06.2023 and subsequently impoéed
by the Directorate of Geology and Mining, copies whereof are annexed

herewith and marked as ANNEXURE B and ANNEXURE C.

9. That the Uttarakhand Pollution Control Board (Respondent No. 4), in
exercise of its statutory powers under the Water (Prevention and Control
of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution)
Act, 1981, had earlier issued directions vide letter No.

“ A RMCB/HO/C&M-179/2024/81 dated 24.08.2024, directing immediate

[ % of the mining unit and imposing Environmental Compensation
®E. 10,08,000/- upon the project proponent. The answering

L83 dent is ensuring recovery of the said amount in accordance with
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law. A true copy of the said order dated 24.08.2024 is annexed herewith
and marked as ANNEXURE D.

That even prior to the submission of the Joint Committee report as per
the directions given in paragraph number 29 of order dated 22.04.2025,
and upon consideration of preliminary findings and violations, the office
of the District Magistrate, Bageshwar had already initiated action for
cancellation of the mining lease granted in favour of Shri Anand Singh
Kalakoti (Respondent No. 5) for an area measuring 2.81 acres (1.14
hectares) situated at Village Papon. District Mining Officer, Bageshwar
submitted a report dated 18.06.2025 to District Magistrate,
Bageshwarregarding the cancellation of the said mining lease and
submission of mine closure plan by the mine owner. The District
Magistrate, Bageshwar vide dated 14.07.2025, forwarded a
recommendation to Directorate of Geology and Mining for cancellation of
the said soapstone mining lease. A true copy of the said letter dated

14.07.2025 is annexed herewith and marked as ANNEXURE E.

That thereafter, the matter was referred to the State Government, which
issued notice dated 19.09.2025 to the leaseholder granting an

opportunity of hearing, and final decision in the matter is presently

awaited.

That it is further submitted that the leaseholder, Shri Anand Singh
Kalakoti, expired on 19.09.2025.

That in compliance with the directions contained in paragraph 29 and
31 of the order dated 22.04.2025; a Joint Committee was duly
constituted comprising repx:esentatives from the State Environment
Impact Assessment Authority (SEIAA), Uttarakhand Pollution Control
Board (UKPCB), and a nominee of the G.B. Pant National Institute of

1 A—It@layan Environment, Almora. The Regional Officer, Uttarakhand

Control Board, Haldwani, Nainital, vide office letter no.
3 JROH /Rit/25/1878-900 dated 26.09.2025 provided a copy of the
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Joint Inspection Report. A true copy of the said letter dated 26.09.2025
is annexed herewith and marked as ANNEXURE F.

14. That the duly constituted Joint Committee carried out a detailed
inspection of the soapstone mine of M/s Anand Singh Kalakoti
(Respondent No. 5), situated at Village Papon, Tehsil and District
Bageshwar, on 20.09.2025, and thereafter submitted its comprehensive
report vide letter dated 26.09.2025, recording its findings, observations,
and precautionary measures. A true copy of the Joint Inspection Report

dated 26.09.2025 is annexed herewith and marked as-ANNEXURE G.

15. That the salient findings, and precautionary measures of the Joint

Committee are set out here in below:

a. It was categorically observed that no mining activity has been
carried out at the site since the year 2023, and that the Consent
to Operate granted to the mining unit presently stands

suspended.

b. The Committee observed serious environmental concerns,
including the presence of an open and unfilled mining pit
wherein rainwater accumulates and subsequently overflows into
the nearby drainage system, ultimately reaching the Saryﬁ
River. Such overflow carries mud and debris, thereby posing a
substantial risk of downstream soil erosion and causing adverse
impact on the aquatic ecosystem, particularly affecting the
spawning grounds of endangered species such as the Golden

Mahseer (Tor putitora).

_‘ A R c. It was further observed that the slopes surrounding the mining

= pit have become destabilized due to rainfall, thereby increasing

#~the risk of landslides. Additionally, the overburden material

1

—stored in proximity to the site is also liable to slide during heavy

AR
p.5 Pz
EG“%(;I\ -'..mrainfall, which may result in damage to vegetation and
7

C ol - -
L} ‘{ A\ obstruction of natural drainage systems.
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d. The Committee noted that the mining area, including the pit
and overburden dump, has been significantly invaded by
invasive plant species such as Ageratina Adenophora (Crofton
weed), Partheniurﬁ hysterophorus (famine weed), Xanthium
strumarium (cocklebur), and Rumex hastatus, which pose a
serious threat to native biodiversity as well as adjacent

agricultural lands.

e. In the light of the above finding the committee made the

following precautionary measures-

i.  Effective management of evasive species is required.

ii. Construction of a retention wall may help in stabilizing
the area. ‘ _

iii. Filling up the mining pit is required to avoid waterlogging
and future landslide/subsidence probabilities.

iv. Land restoration through the planting of multipurpose

tree species can be promoted, and/or the area can be

converted into an agricultural field by shaping the area

into fields.

Land stabilizing plants basis, such as vertiver grass and

bamboo species, can be planted in the landslide probe

areas.

Regular monitoring of biodiversity change is required,

such as the impact of mining dust on plant

photosynthetic activities and regeneration capacity etc.

16. That the answering Respondent has taken the findings suggested by the
Joint Committee with utmost seriousness and has initiated stringent
and effective actions to address the violations and also will ensure the

long-term protection of the ecologically sensitive area.

17. That in compliance of directions issued by this Hon’ble Tribunal vide
order dated November 08, 2024 in Original Application No. 78/2023

Y
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(Durga Singh Panwar vs. Rajendra Singh Dafauti & Others),
Government of Uttarakhand, Industrial Development (Mining) Section-1,
vide letter bearing No. 2119/VII-A-1/ 2025-09(104)/2023 dated
27/08/2025, has issued necessary instructions for implementation of
the said order. In furtherance of the 'said letter, the Directorate of
Geology and Mining, Uttarakhand, Dehradun, vide communication No.
5013/M.Kh.(O}/244/Bhu.Khani.Ni.De./2025-26 dated 27/11/2025,
has further issued directions concerning the conduct of Slope Stability
Analysis of sanctioned mining leasec areas based on in-situ rock
conditions across the State. It is further submitted that, in accordance
with the standards and criteria recommended by the Indian Institute of
Technology (IIT) Roorkee vide its letter dated 08/08/2025, and through
a duly conducted Expression of Interest (Eol) process, three specialized
private firms/entities have been empanelled for undertaking such Slope
Stability Analysis studies. In furtherance thereof, the District Mining
Officer, Bageshwar, vide office letter No.
985/Bhu.Khani.Vi./Mining/Jan.Bage./2025-26 dated 22/01/2026, has
directed all soapstone and magnesite leaseholders within the district to
carry out Slope Stability Analysis of their respective sanctioned mining
lease areas through the empanelled entities, to obtain review and vetting
of the resultant reports from IIT Roorkee, and submit the final reports to
the Directorate within the stipulated timeline. It is submitted that the
said process is presently underway in District Bageshwar, and the
answering Respondent is further ensuring that no mining lease is
granted or renewed in geo-tectonically sensitive zones without prior
scientific studies concerning seismic stability, slope stability, and
ecological sustainability, to be conducted by reputed expert institutions.
A true copy of the Government Letter dated 27/08/2025 is annexed
herewith and marked as ANNEXURE H.

2 @_04 2025, the answering Respondent has also submitted a detailed
=
mance report before the Registrar General of this Hon’ble Tribunal

Vi aetter No. 17/Hon’ble National Green Tribunal /2025 dated
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15.10.2025, apprising the Hon’ble Tribunal of the actions taken,
including suspension of mining activities, cancellation of lease, and
recovery of environmental compensation. A true copy of the said letter is

annexed herewith and marked as ANNEXURE 1.

That additional supporting document including directions relating to
slope stability analysis are annexed herewith and marked as

ANNEXURE J, and site photographs are annexed herewith and marked
as ANNEXURE K.

That the actions undertaken by the answering Respondent, inéluding
cancellation of the mining lease, enforcement of environmental
compensation, clearly reflect a firm commitment towards environmental
protection and adherence to the ‘Polluter Pays’ princii::le, and act as a

deterrent against future violations.

That the answering Respondent has also ensured effective coordination
and participation among various authorities and departments, thereby
facilitating proper implementation of the directions issued by this
Hon’ble Tribunal and strengthening the mechanism of environmental

governance at the district level.

That the continuous monitoring, enforcement measures, and policjr
implementation undertaken by the answering Respondent demonstrate
a robust and proactive approach towards ensuring compliance,

accountability, and protection of the fragile Himalayan ecosystem.

That in view of the aforesaid facts and circumstances, it is most

respectfully submitted that "the answering Respondent has fully

R complied with the directions issued by this Hon’ble Tribunal, both in

etder and in spirit, by taking timely, effective, and legally sustainable

Matires to address the issues raised in the present matter.

PRAYER

prayed that this Hon’ble Tribunal may be pleased to:

he
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1. Take the present Compliance Report on record;

2. Accept the compliance made by the answering Respondent as being

complete and in accordance with the directions issued, and

3. Pass such other or further orders as may be deemed fit and proper in the

interest of justice.

AND FOR THIS ACT OF KINDNESS, THE RESPONDENT AS IN DUTY
BOUND SHALL EVER PRAY.

Dated: Filed By:

District Mag €,
Bageshwar,
Through

Deepak Bora,

Counsel for the State of Uttarakhand,
17, New Lawyers Chambers,

Setalvad Block,

Supreme Court of India,

New Delhi- 110001

Mobile No. 9971578987
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BEFORE THE NATIONAL GREEN TRIBUNAL [
PRINCIPAL BENCH, NEW DELHI
OA NO. 453 OF 2023 (I.A. NO. 225/2024)

IN THE MATTER OF:
RAGHUBIR SINGH GARIA ...APPLICANT

Vs.
STATE OF UTTARAKHAND ORS. ...RESPONDENTS

AFFIDAVIT

I, Akanksha Konde D/O Shri Narain Ram, aged about 36 years, currently

posted as District Magistrate at District Bageshwar, do hereby solemnly

affirm and declare as under:

1. That the contents of the this Compliance Report from paragraph's 1to

16 are true and correct to my knowledge and based on the official

records maintained,
2. 1 have read and understood the contents thereof, which are true and

correct to my knowledge and belief.

3. That the annexures annexed with the Compliance Report are true

copies of their respective originals.
P R Y jkhat I have not concealed any material fact from this Hon'ble Court.

2 _
-

2\

O -;"5 DEP

_ ‘i‘ VERIFICATION

Verified at_4 ¢ 00 powon this 8“' day of @q}&jl , 2026, that the

contents of the above affidavit are true and correct to my knowledge and

belief and nothing material has been concealed therefrom.
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7. Notice be issued to the applicant for appearance before this Tribunal and filing
responses to the reports filed by UKPCB and DM, Bageshwar. :

8. Notices may also be issued to the respondents, Respondent n0. 4 — UKPCB has already
appeared before this Tribunal. Therefore, notices may be issued to responderits no. 1 to 3
and 5. Further compliance reports/responses may be filed by the respondents within two
months.

9. List on 10.02.2026 for further hearing,”
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Compliance Report regarding the order passed on 10.02.2026 by the Hon’ble
National Green Tribunal, New Delhi, in Original Application (0O.A.) No.
453/2023, Shri Raghubir Singh Gadiya vs. State of Uttarakhand:

As per office records, vide Government Order No. 2424/1.D./74-Kh/2001 dated January
08, 2002, issued by the Industrial Development Section-1, Government of Uttarakhand,
Dehradun, a mining lease was sanctioned in favor of Shri Anand Singh Kalakoti, S/o Shri
Diwan Singh Kalakoti, R/o Village & Post Dofad, District & Tehsil Bageshwar. The
lease covers an area of 2.81 acres (1.14 hectares) in Village Papon, District & Tehsil
Bageshwar, for a period of 20 years. The lease deed was registered by the leaseholder in
the Sub-Registrar's Office, Bageshwar, on 22.02.2002.Subsequently, the sanctioned
. soapstone mining lease was registered on the e-ravanna portal, and MO ID M063022700
was issued. Thereafter, vide Office Memorandum No. 2250/VIH-A-1/2021-74Kh/2001
dated January 03, 2022, the Government of Uttarakhand, Industrial Development
Section-1, granted approval for the extension of the said soapstone mining lease for a
further period of 30 years, subject to certain terms and conditions.

A-Direction-wise compliance:-

On April 22, 2025, the Hon’ble National Green Tribunal, New Delhi, in O.A. No.
453/2023 (Shri Raghubir Singh Gadiya vs. State of Uttarakhand), passed the following
orders for the District Magistrate, Bageshwar, under Paragraph 28:

28. In view of the above. In the present case also, we direct District Magistrate,
Bageshwar to ensure that no mining activities are carried out unless the seismic study in ~
geo-tectonic sensitive area like the one with which we are concerned in the present case
is conducted by an Experts' Committee which must include Seismological experts from
reputed and recognized institutions.

In compliance with the aforementioned order dated 22-04-2025 passed by the
Hon'ble Tribunal, the District Magistrate, Bageshwar, vide letter no. 17/Thirty-Mining-
Hon. N.G.T./2025 dated 15-10-2025, has already submitted a detailed report along with
necessary enclosures to the Hon’ble Tribunal, clarifying the complete factual status of the
matter (Enclosure 01). Following the above order, the Regional Officer, Uttarakhand
Pollution  Control Board, - Haldwani, Nainital, vide office letter no.
UKPCB/ROH/Ret/25/1878-900 dated 26.09.2025 provided a copy of the Joint Inspection
Report dated 20.09.2025 of the site in question, conducted in the presence of
dgpartmental officers from: Uttarakhand Pollution Control Board, Dehradun, State Level
T Pgm Impact Assessment Authority (SEIAA), Uttarakhand and G.B. Pant
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National Institute of Himalayan Environment, Almora. The conclusion of the said report
is as follows: i

Conclusion:

Mining has provided a livelihood option to the locals residing in the far Jringe areas of
the border district: the closure has impacted their livelihood to some extent. As per the
residents adjacent to the mining area, the mining closure is causing a delay in getting the
proposed compensation (house) from the mine owner-. Thus; there is a need to create a
win-win situation, ensuring sustainable and wise use of resources, and protecting native
biodiversity and the environment. Soapstone mining has not been carried out in the area
since the year-2023 and the permission/ consent issued to the mining unit in question is

+  currently suspended. It has been recommended to cancel the mining lease. Further the
industrial Dept Section-1 of the govt, of Uttarakhand letter no. ?IPS’/vi:'—A-I{,e_ 2025-09
dated 27.08.2025 guideline has been laid down including District Bageshwqr Jor
studying the impact of mine lease based on in-situ to rocks on ecological stability Ebf Geo
tectonics Zone, Seismic Stability Micro Earthgauke Monitoring, Monitoring of ground
deformation caused by the mining activity of slope subsidence and slope stability
analysis. As per above, the joint report submitted for necessary action please. (Copy of
the report is enclosed as Enclosure 02)

¢ Furthermore, the Directorate of Geology and Mining, Uttarakhand, Dehradun, vide
letter No. 5013/M.Kh.(0)/244/Bhu.Khani.Ni.De./2025-26 dated November 27, 2025,
through the Government of Uttarakhand, Industrial Development (Mining) Section-1
letter No. 2119NII-A-I!2025-09(104);’2023 dated August 27, 2025, has issued-
instructions in compliance with the order dated November 8, 2024, passed by the
Hon'ble National Green Tribunal (NGT) in Original Application No. 78/2023 (Durga
Singh Panwar vs. Rajendra Singh Dafauti & Others).These instructions pertain to the
Slope Stability Analysis of sanctioned mining lease areas based on in-situ rocks
within the state. In accordance with the standards and criteria suggested by the Indian
Institute of Technology (IIT) Roorkee in its Jetter dated August 8, 2025, and through
an Expression of Interest (Eol) process, three private firms/companies/entities
specializing in Slope Stability Analysis have been selected and empaneled to conduct
the study. In compliance with the above, the District Mining Officer, Bageshwar, vide _
office letter No. 985/Bhu.Khani.Vi./Mining/Jan.Bage./2025-26 dated January 22,
2026, has directed all leaseholders Soapstone/Magnesite in Bageshwar district to
complete the Slope Stability Analysis of their respective sanctioned mining lease
areas through the empaneled companies, and get the resulting study report reviewed
'ﬂ A f?! jirted by IIT Roorkee. Submit the final report to the Directorate within the
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prescribed timeline (Enclosure 03). Currently, the proceedings for the said analysis
are underway in the Bageshwar district.

(B) Action Taken:-

» In addition to the above, it is informed that the Hon'ble High Court of Uttarakhand,
Nainital had suspended mining in District Bageshwar, Uttarakhand vide its orders
dated 06.01.2025,.10.01.2025, and 17.02.2025 passed in WPPIL No. 174/2024 and
issued directions for inspection of Mines situated in Bageshwar. =

o In compliance with the orders passed in the aforementioned WPPIL, the District
Magistrate, vide Office Order No. 237/Thirty-Mining-So.Insp./2025 dated 18.01.2025,
constituted a Pargana-level committee to inspect all soapstone mining leases in the

. district. This committee inspected the soapstone mining lease sanctioned over an area
of 1.14 hectares in Village Chaura/Papo, Tehsil and District Bageshwar, held by Shri
Anand Singh Kalakoti, son of Shri Diwan Singh. During the inspection, it w'a_s_"_found
that the leaseholder had dumped overburden/debris outside the sanctioned mining area
onto Khasra Nos. 306, 601, 602, 603 (recorded under Van Panchayat) and Khasra No.
606 (a rivulet recorded under the State Government) (Enclosure 04). Consequently,
vide the office letter of District Mines Officer, Bageshwar dated on 02.06.2025, a
report was sent to the Directorate of Geology and Mining, Uttarakhand, Dehradun, to
impose a penalty of ¥5.00 Lakh (Rupees Five Lakh only) under Chapter 05, Section
50(12) of the Uttarakhand Government Notification dated June 16, 2023 (Enclosure
05). Subsequently, the Directorate imposed the said penalty vide its letter dated 27
June 2025 (Enclosure 06). Following this, the District Mining Officer, vide letter
dated 13.10.2025, has requested the District Magistrate, Bageshwar, to recover the -
imposed amount as Arrears of Land Revenue.

e Furthermore, due to the leaseholder’s failure to comply with departmental instructions,

various complaints received, and the risk of landslides in the mining area, the District
Mining Officer, Bageshwar submitted a report to District Magistrate, Bageshwar on
18.06.2025 regarding the cancellation of this mining lease and submission of mine
closure plan by the mine owner. Based on this report, the District Magistrate,
Bageshwar, vide letter dated 14.07.2025, has forwarded a recommendation to the
Directorate of Geology and Mining: for the cancellation of the soapstone mining lease
(2.81 acres / 1.14 hectares) held by Shri Anand Singh Kalakoti (Enclosure 07).

e The Directorate of Geology and Mining referred the matter to the Government for

action on 14.08.2025. Accordingly, a notice was issued by the Government on
September 19, 2025, granting the leascholder an opportunity to present his case in a
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hearing. Information regarding the final action taken by the Government against the
soapstone mining lease is currently awaited.

C) Present Status:

At present, mining operations are completely suspended in the mining lease sanctioned in
favor of Shri Anand Singh Kalakoti, S/0 Shri Diwan Singh Kalakoti, R/o Village & Post
Dofad, District & Tehsil Bageshwar in compliance of the orders of the Hon’ble Court
regarding the said nﬁning lease granted for a period of 30 y;afs. Furthermore, it is to be
informed that the leaseholder, Mr. Anand Singh Kalakofi," son of Mr. Diwan Singh
Kalakoti, passed away on September 19, 2025.

3 (D) Supporting documents are attached with this compliance report.

: e

(Nazia Hasan)

District Mines Officer,
Bageshwar.
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Enclosure 02

Regional Office

o~ Uttarakhand Pollution Control Board

«gy i , Haldwani, (Nainital)

R Awas Vikas Colony, Haldwani, (Nainita

UKPCB +_ Ph Now- 05946-225618, 221532 Web Site-www.ueppeb.uk.goviin

Ref: UKPCB/ROH/ ){1-13' / 2 _5—’/ ) BFE — Je Date- 2—5!"?/215./
To, '

The Member Secretary,

Uttarakhand Pollution control Board,
Gaura Devi Paryavaran Bhawan,
46-B, IT Park,Sahastradhara Road,
Dehradun,

Sub: -Regarding the order Passed in original application No-453/2023 Raghuveer Singh Gadiya
E Vs State of Uttarakhand & Ors filed in Hon’ble NGT.

Respected Sir,

Please find that in compliance with the Board Head Office Letter No- UKPCB/HO/Gen-183-
713/2025/901 dated 16,06.2025 on the above subject, the site in question has been inspected on

Environmental stability of the Geo-Tectonic Zones in the area in question,
Therefore the report of the joint committee on the above matter along with its attachments is
respectfully requested for further necessary action.

Sincerely

wwd |
WM
(Anurag Neg )l ]

Regional Officer
Copy to:

1. Member Secretary, State Level Environmental Impact Assessment Authority, Dehradun
for kind information, please.

2. District Magistrate Bageshwar for kind information, please,
3. Director, G.B. Pant National Himalayan Environment Institute, Koshi Katarmal

Almora for kind information, please, /

. - Regional Officer
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Joint inspection report of the committee constituted in compliance with the order
dated 22.04,2021 passed in Original Application No. 453/2023 Raghuveer Singh Gadiya Vs
State of Uttarakhand filed in Hon'ble National Green Tribunal, New Delhi,

Backpround:-

Hon'ble National Green Tribunal, New Delhi passed order on 22,04.2025 in casc No.453/2023 Raghuveer
Singh Gadiya Vs State of Uttarakhand & Ors, The effective portion of the order is as follows-

be conducted by a Joint Committee Comprising SEIAA, a
National Institute of Himalayan Environment, Almora and any

by UKPCR and District Magistrate, Bageshwar. If find any futher order is rquired, Registrar General of this
Tiibunal shall get the matter Placed before the concerned Bench,

33. With the above directions, OA is disposed of, .
34. Pending 14 also stands disposed of accordingly. %
35. Copy of this order be Jorwarded to SEIA4, Uttarakhand Director, G.B Pant

Himalayan Environment, District Magistrate, Bageshwar and UKPCB Jor information and
A Copy of the order passed by Hon'ble NGT is inclosed, (Annexure-01) -

National Institute o
compliance,

In accordance with the above, a field inspection of'the area in question was conducted on 20.09.2025 by

the members of the committee constituted by the Board Head Office Letter No. UKPCB/HO/Gen-183-713/2024/
513.dated 16.06,2025. Afttendance at the joint inspection as follows:- (Annexure-02)

1. Dr. Ashutosh Gautam, Member SEAC, Dehradun Uttarakhand,

2. Dr, Ascesh Pandey, Scientist-C G.B Pant National Institutc of Himalayan Environment, Koshi Katarmal,
Almora. : :

3. Harish Chandra Joshi, Asst. Scientific Officer, Uttarakhand Pollution Control Board Haldwani,

Members of the Constituted Committee Conducted a field inspection of the M/s Anand Sing_h Kalakoti

Soapstone Mine in the village of Papon, Tehsil & Distt:-Bageshwar and the area, Based on the on-site inspection
& available documents, the report is as follows:- '

1. M/s Anand Singh Kalakoti Soapstone Mine is situated al the village of Papon, Tehsil & Distt:-Bageshwar
& in favour of the lessee, mining lease of mineral 5oap stone was approved for a period of 20 years in
total area of 2,81 acers i.e, 1.14 Hect, within the arca of village of Papon, Tehsil & Distt:-Bageshwar by
Industrial Department Section-1, Uttarakhand Gowt, Office Memorandum No-2424ﬂnd.Dept!?4-
Kha/2001 dated 08.02.2002. The saide mining lease deed was registared in sub registar office Bageshwar
on 22.02.2002, in view of the expiery of its lime period on 21,02.2022, as per the provision of Uttarakhand
Minor Mineral Policy-2015 (as amended form time to time) by Govt order Nd—2250M[-A-lf2021-74
Kha/2001 of industrial development section-1, to  Shri Anand Singh Kalakoti s/o Shri ‘Diwan Singh

Kalakoti, resident of Village-Dofar, Tehsil & Distt:-Bageshwar. further District Mining Officer
Bageshwar has been sent report to the District Megistrate

giving instruction regarding closure of the pit in a scientific manner s per mining clouser plan.
(Annexure-03) :

4 A
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2. State level Environment Impact Assessment Authorily, Uttarakhand, Indra Nagar Colony Seema Dwar
Road Dehradun (Constitued by Ministry of Environment Forest and Climate Change, Govt of India, Ne}v
Delhi) has been grant Environment Clearance by Letter No-E.C No.-74-01(37)/2018 dntedl]&.'lz.zol_‘) in
favour of Mr, Anand Singh Kalakoti S/o Diwan Singh Kalkoti resident of Village-Dofar, Tehsil & Distt:-
Bageshwar for 5105 to 7184 Tonnes per year.Now which is suspended. (Annexure-04)

3. The approval of mining plan & prograssive mine closurc plan in relation to mineral production has been
approved by the office memoramdum ’No.3489Mu.kha.ﬂwining/6§!50apsloncf
Bageshwar/Bhu.Kha,Ni.ikai/2010-2011 dated 08.12.2022 og Geology & Mining unit,Directorate of
Industries,  Uttarakhand,  Bholapani,  Post-Badani,  Dchradun,Subjected  to  various
Condition/restrictions.(Annexure-05)

g 4. Inview of environmental pollution, Head Office, Uttarakhand Pollution Control Board Letter No. Dated
- 22.05.2023 conditional Consent to Operate(CTO) has been issued up to31.03.2024 to M/s Anand singh
Kalakoti /0 Diwan Singh Kalakoti resident of Village-Dofar, Tehsil & Distt:-Bageshwar. Futher as per
Letter No UKPCB/HO/C&M-179/2024/2025 dated 24.08.2024 Board Head Office,Dehradun dircctions
have been issued to stop the mining work in above mentioned soapstone mining area till further order by
the imposing environmental compensation of Rs. 10,08000/-(Rupees Ten Lakh Eight ‘Thousand Only)
-{Annexure-6) :

Assesment of the impact of the mining operation on environmental/ecology sustainability/ in the area-

The mining site is located in the Papon village of Bageshwar district . The area is nestlcd between agricultural
lands on two sides and an Oak-Pine mixed forest on the lower side, connecting to the downstream water channel
of Saryu River, and on the upper side, it is demarked by a motorable road adjoining the upper pine forest. The
mining sites lack proper boundary demarcation, and a retaining wall on the down slope was also absent, Overall,
the area seems biodiversity-rich, but the mining activity has led to the introduction/spread of invasive species in
and around the site. The whole area, including the mining pit, overburden and connecting road, was observed to
be largely invaded by the invasive specics. As per the locals, the mining activities have been closed at the sites
since 2023. The impact assessment of the mining site was not possible due to the data gap, as the comparison of
presite establishment data and post mining asscssment may have provided some cvidence, However, a few
observations are listed below.

»  Theminingarea is under a sccondary succession process, and most of the area has been covered by sparse
vegetation, mostly herbaceous and shrub species, and no recruitment of tree scedlings and saplings was
observed.

e Along the site, common ree specics were Quercus leucotrichophora, Pinusroxburghii,
Rhododendron arboretum, Myrica esculenta, Debregea siaedulis etc; likewise,
was among the dominant shrub specics,followedby Rumex hastatus,
Cynoglossum sp.,Poa sp, Artemisia sp.,Rubiacordifolia were the common
agricultural Jand, finger millet, soybeans, bananas, :

Toonacillata,
Ageratina adenophora
Rubus  ellipticus, etc;and

] _ herbs. In the surrounding
and cucurbit species were observed asmajor crops.

« 3 »  The native biodiversity scems impacted by the minin
v "? invasive species such as Ageratina adenop
# hysterophorus (commonly known as famine w

g sitc, and phytodiversity was largely invaded by
I:o:'a(conm}only known as Crofton weed), Parthenitin
ccd), Xanthium strumariym (commonly known as common

q ol o



' ood option to the locals residing in the far fringe ar T
the closure has impacted their livelihood o

Cocklebur and Chota. dhatura), Riimex hastatus, etc. and can pose a threat to native biadiversity and
nearby agricultural land by over competing them,

During site visit it was observed that mine pit is still open and rain water gets accumulated. The

accumulated rain water is overflowing to nearby drainage system through slopes, which is ulufm(cly
going to Saryu River, The water is carrying mud and other materials to the drainage system. T:hls may
affect the dowmstream soil erosion and may affect the downstream aquatic ecosystem, cspecially the
spawning of endangered Tor putitora (commonly known as Golden mahscer or Himalayan mahseer),

Slopes surrounding the mine pit also getting destabilized due to rain and may result in the land slide,

Overburden stocked in the nearby

land may also slip down to the lower part of the hilly terrain due to_
heavy rain fall. This may affect the

nearby trees and may block the drainage system.

The effects of mining activity on the surrounding cnvironment from ‘the visited mine may not be

envisaged as mining activity is suspended. It is Proposed that the study on the effects oi‘fn_:_'nﬁng activity
on the surrounding environment may be carried out when mining operation will be started...

It is proposed that the mine pit shall be closed with
slide, water accumulation in pit and surrounding en
lower part of mine site before closing the mine pit t

the stored overburden to avoid the incidence of land
vironment. Retaining wall shall also be made on the
0 avoid the slippage of overburden,

Prmauﬁbngﬂ measures:

Effective management of invasive species is required.

2. Construction of a retention wall may help in stabilizing the arca. .

3. Filling up the mining pit is required to avoid waterlogging and futnre landslide/subsidence probabilities.

4. Land restoration through the planting of multipurpose tree species can be promoted, and/or the area can
be converted into an agricultural field by shaping the area into fields,

5. Land stabilizing plant species,such as vetiver grass and bambog species, can be planted in the landslide-
prone areas,

6. Regular monitoring of biodiversity change is required, such gsthe impact of mining dust on plant
photosynthetic activity and regencration capacity etc,

Conclusion:-

ion-1 of the Govt,
A-1/2025-09 dated 27,08.2025 guideli i 5
-( for m‘i§c lease based on In-Situ to rocks on ecological st
L

Mining has provided a livelih i

Om the mine owner, Thus, there

¥ A P
3] %
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Earthquake Monitoring, Monitoring of ground deformation caused by mining activity of slope subsidence and
slope stability analysis. As per above the joint report submitted for necassary action please.(Annexure-07)

Site Photographs Attached as enclosure (Annexurg-08)

* y i ,; : - 7 % P;ﬂ: E,; - ;;:_‘.:.I i | . ._‘ .
ASst. Scientific Officer Scientist-C Member SEAC

_ UKPCB Haldwani NIHE Koshi Katarmal,Almora. Dehradun Uttarakhand

-
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As SUCH, it is evident from the above observations that Unit is violating the provisions of Water
(Prevention and Control of Pollution) Act- 1974 and Air (Prevention and Control of Pollution) Act-1981;

and
Now Therefore, in exercise of the power conferred under Section 33(A) OF Water (Prevention

and Control of Pollution) Act-1974 and Section 31 (A) of Air (Prevention and Control of Pollution ) Act-
1981 as amended from time to time. M/s Anand Sing Kalakoti Soapstone mine, Vill-Papaun, Tehsil&

Distt-Bageshwar is hereby directed:-
1. To close down your Unit with immediate effect.

2. To deposit Rs. 10.08,000/-(Rupees Ten Lakh Eight Thousand only) as Environmental
compensation as first phase of violation in favor of Uttarakhand Pollution Control Board payable

in the form of demand draft at Dehradun.
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= P g “Uttarakhand Pollution Control Board
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¥ h‘g‘»“’ﬁ&%:@ ' Environment 46B, IT Park, Sahastradhara Road, Dehra Dun

E-mail : msukpcb@ya[mo.com, Phone No.-0135-2607092

UKPCB/HO/C&M-I’?WZUZM Sl

Speed Post
Ty 583 Tl Crafiomr N qee
M/s Anand Singh Kalakoti Soapstone mine, sey, (rpy. o o) Q(// S

Vill-Papaun, Tehsil & Distt- Bageshwar., im e 11%{ IQ/_

Directions under Section 31(A) of Air (Prevention and Control of Pollution) Act- 1981 and
Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974

Control Board; and

WHEREAS, it is mandatory on the part of industry to obtain the prior consent of the
Board to estabIish/operatefprocesg_ an industrial plant under Section-25 of the Water
(Prevention and Control of Pollution) Act, 1974;

WHEREAS, it is mandatory on the part of industry to obtain the prior consent of the
Board to establish/operate/process an industrial plant under Section-21 of the Air
(Prevention and Control of Pollution) Act, 1981; .

WHEREAS, for the purposes of protecting and improving the quality of environment

mental pollutants from the industries, operations or processes, have been specified
Environment (Prote_ctio_n} Rules, 1986; and it is mandatory to every industries,
operations or processes to keep their effluent/emission quality within the specified norms;

WHEREAS, in reference of the order passed by the Hon’ble NGT on dated 01.11.2023
in the matter of OA no. 453/2023 titled as “Raghubir Singh Garia Vs State of
Uttarakhand & Ors” a Joint inspection of M/s Anand Singh Kalakoti Soapstone mine
located at Vill-Papaun, Tehsil & Distt- Bageshwar was carried out on dated
14.09.2023. In continuation of which the report was forwarded by Regional Officer,

Haldwani vide their letter dated 12.10.2023 and . 20.01.2024 with following
observations :-

1, ﬁﬁmﬁﬂmwwmﬁﬁﬁmﬁwﬁmﬁwwwaﬁaﬁwmﬁ
et @Y 3R 15x10x1.5M=225W7ﬂaWWé5$Wﬁﬁwﬁﬁnww
Wmlﬁﬁﬂ#wﬁaﬁéﬁﬁwaﬁwﬁﬁﬁm%rﬁm@mwmw
#ﬁﬁaﬁwéimﬁma}éﬁ%mﬁwm—mﬁzﬁ/
VgAY / 0~358,/2023 /202 Retia 22059003 o fofre wf & fig wo-02 aor fog
@0—1%@’3&{'@%! |

A Y
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WHEREAS, in view of above observations, a show cause notice was issued to the Unit 4 ‘51\
under Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974 and = \
Section 31(A) of Air (Prevention and Control of Pollution) Act- 1981 vide this office

letter no. UKPCB/HO/C&M-179/2024/81 dated 21.03.2024; and

_ WHEREAS, in compliance of the show cause notice, inspection of the Unit was carried

out by the officials of Regional Office, Haldwani of this Board on dated 24.07.2024 and
made following observations := " '

WA wip—g@ii / TEahy /v-358 /2023 /202 1%, 22.05.2003 & Rifdre Wt @
ﬁﬁ.ﬁogoz 7 fag W16 o A TR ERF Prid BR wERY ARw @
o ET B | :

AS SUCH, it is evident from the above observations that the Unit is violating the
provisions of Water (Prevention and Control of Pollution) Act- 1974 and Air
(Prevention and Control of Pollution) Act- 1981; and 4

o
¢

Now Therefore, in exercise of the power conferred under Section 33(A) of ;Water
(Prevention and Control of Pollution) Act- 1974 and Section 31(A) of Air
(Prevention and Control of Pollution) Act- 1981 as amended from time.to time, M/s
Anand Singh Kalakoti Soapstone mine, Vill-Papaun, Tehsil & Distt- Bageshwar is
hereby directed :- '

1. To Close down your Unit with immediate effect.

2. To deposit 10,083,000/~ (Rupees Ten Lakh Eight Thousand only) as
Environment Compensation as first phase of violation in favour of -
Uttarakhand Pollution Control Board payable in the form of demand draft at

Dehradun. : /

(Dr. Parag Madhukar Dhakate)
Member Secretary

Ref: UKPCB/HO/C&M-179/2024/ . Dehradun, 08.2024 .
SPEED POST

" To,
Managing Director,
Uttarakhand Power Corporation Ltd.,
Urja Bhawan, Kanwali Road, :
Dehradun (Uttarakhand).

Directions under Section 31(A) of Air (Prevention and Control of Pollution) Act- 1981-and
S_ﬁt_igﬁﬂm of Water (Prevention and Control of Pollution) Act- 1974

..cont..page-3..
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WHEREAS, it is evident from the abdve observations that the Unit is violating the

provisions of the Water (Prevention and Control of Pollution) Act- 1974 and Air
(Prevention and Control of Pollution) Act- 1981; and

NOW THEREFORE, in exercise of the powers conferred under Section 33(A) of Water
(Prevention and Control of Pollution) Act- 1974 and Section 31(A) of Air (Prevention
and Control of Pollution) Act- 1981 as amended thereafter, you are hereby directed to
instruct concerned officials of UPCL, for discontinuing the power supply of the Unit with
immediate effect and intimate to this office on priority -

This issues with the approval of the Competent Authority of the Board,

(Dr. Parag Madhukar Dhakate)
Member Secretary

Letter no :- UKPCB;’HOI('Jé’leI-1?'9/;024;fr : Dated : as above

Copy to ’ oy ot

\)Bis/trict Magistrate, Bageshwar for information and arrange to seal the Un“it'
please. :

2. Regional Officer, UKPCB, Regional Office, Haldwani with the direction for
- strict compliance of the' closure order and to seal the Unit. ' :
3. Consent Management Cell-1/Consent Management Cell-2, UKPCB to keep
the copy of this order in concerned consent file. .
4. Guard File. _

& L( Member Secretary

Clean Environment and Healthy Life Styl
T TR 7 W S e
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As SUCH, it is evident from the above observations that Unit is violating the provisions of Water
(Prevention and Control of Pollution) Act- 1974 and Air (Prevention and Control of Pollution) Act-1981;

and
Now Therefore, in exercise of the power conferred under Section 33(A) OF Water (Prevention

and Control of Pollution) Act-1974 and Section 31 (A) of Air (Prevention and Control of Pollution ) Act-
1981 as amended from time to time, M/s Anand Sing Kalakoti Soapstone mine, Vill-Papaun, Tehsil& . -

Distt-Bageshwar is hereby directed:-
1. To close down your Unit with immediate effect.

2. To deposit Rs. 10,08,000/-(Rupees Ten Lakh Eight Thousand only) as Environmental
compensation as first phase of violation in favor of Uttarakhand Pollution Control Board payable

in the form of demand draft at Dehradun.
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qu/ Regional Office
.—-—-.-ﬂ'::" Uttarakhand Pollution Control Board
T i
‘\“"’I’ Awas Vikas Colony, Haldwani, (Nainital)
UKPCB Ph No.- 05946-225618, 221532 Web Slte-www.ueppcbukigovidn ‘
Ref: UKPCB/ROH/ ﬁ—c‘ / 2 e / / g?_g iy ?01) Date- LC/’?/M
To, '
The Member Secretary,

Uttarakhand Pollution.control Board,
Gaura Devi Paryavaran Bhawan,
46-B, IT Park,Sahastradhara Road,
Dehradun,

Sub: -Regarding the order passed in original application No-453/2023 Raghuveer Singh Gadiya
Vs State of Uttarakhand & Ors filed in Hon’ble NGT. ;

Respected Sir, g
Please find that in compliance with the Board Head Office Letter No- UKPCB/HO/Gen-183-
713/2025/901 dated 16.06.2025 on the above subject, the site in question has been inspected on
21.09.2025 by the committee constituted to the study impact of mining operation on the Ecological &
Environmental stability of the Geo-Tectonic Zones in the area in question,
Therefore the report of the joint committee on the above matter along with its attachments is
respectfully requested for further necessary action.

Sincerely

Npwi
. Aovt
(Anurag Negi .
Regional Officer
Copy to:
1. Member Secretary, State Level Environmental Impact Assessment Authority, Dehradun
for kind information, please,
2. District Magistrate Bageshwar for kind information, please,

3. Director, G.B. Pant National Himalayan Environment Institute, Koshi Katarmal
Almora for kind information, please,

Regional Officer
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ed 2. : ] ) nal App No. 4 | Raghuveer Singh Gadiya
i State of Uttarakhand filed in Hon’ble National Green Tribunal, New Delhi,

;7 Background:-

/’ © Joint in he_committ nstituted fn complian th the order
d 2 ; 5

Hon'ble National Green Tribunal, New Delhi passed order on 22.04.2025 in casc No0.453/2023 Raghuveer
Singh Gadiya Vs Statc of Uttarakhand & Ors. The effective portion of the order is as follows- "

29 In the present case, such study may be conducted by a Joint Committee Comprising SEIAA, a
representative of UKPCB, a nominee of G.B Pant National Institute of Himalayan Environment, Almora and any
other expert which the above committee find appropirate to be included for the purpose of the above Stated study.

: 32. A compliance report shall also be submitted by 30.09.2025 before Registrar General of this Tribunal_

by UKPCB and District Magisirate, Bageshwar. If find any futher order is rquired, Registrar General of this
Tribunal shall get the matter placed before the concerned Bench,

33. With the above directions, OA is disposed of, : o

34. Pending IA also stands disposed of accordingly. ¥ sl

35. Copy of this order be forwarded to SEIAA, Uttarakhand Director, G.B Pant National Institute of
Himalayan Environment, District Magistrate, Bageshwar and UKPCB for information and compliance.

A Copy of the order passed by Hon’ble NGT is inclosed. (Annexure-01)

“In accordance with the above, a field inspection of the area in question was conducted on 20.09.2025 by

the members of the committee constituted by the Boerd Head Office Letter No. UKPCB/HO/Gen-183-713/2024/
513 dated 16.06.2025. Attendance at the joint inspection as follows:- (Annexurc-02)

1.. Dr. Ashutosh Gautam, Member SEAC, Dehradun Uttarakhand.
2, Dr. Ascesh Pandey, Scicntist-C G.B Pant National Institute of Himalayan Environment, Koshi Kal
Almora. .

3. Harish Chandra Joshi, Asst. Scicnlific Officer, Uttarakhand Pollution Control Board Haldwani.

Members of the Constituted Committec Conducted a ficld inspection of the M/s Anand Singh Kalakoti,

Soapstone Mine in the village of Papon, Tehsil & Distt:-Bageshwar and the area. Based on the on-site inspection
& available decumeuts, the report is as follows:-

1. M/s Anand Singh Kalakoti Soapstone Mine is situated at the village of Papon, Tehsil & Distt:-Bageshwar
& in favour of the lessee, mining lease of mineral soap stone was approved for a period of 20 years in
total area of 2.81 acers i.¢, 1.14 Hect. within the arca of village of Papon, Tehsil & Distt:-Bageshwar by
Industrial Department Section-1, Uttarakhand Govi. Office Memorandum No-2424/Ind.Dept/74-
Kha/2001 dated 08.02.2002. The saide mining lease deed was registared in sub registar office Bageshwar
on 22.02.2002, in view of the expiery of its time period on 21.02.2022, as per the provision of Uttarakhand
Minor Mineral Policy-2015 (as amended form time to fime) by Govt order No-2250/VII-A-1/2021-74
Kha/2001 of industrial development section-1, to Shri Anand Singh Kalakoti s/6 Shri Diwan Singh
Kalakoti, resident of Village-Dofar, Tehsil & Distt:-Bugeshwar.further District Mining Officer

Bageshwar has been sent report to the District Megistrate Bageshwar for cancellation of the said mine by
giving instruction regarding closure of the pit in a scientific manner ug per mining clouser plan-
(Annexure-03) ;

A Mo
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5. State level Environment Impact Assessment Authority, Uttarakhand, Indra Nagar Colony Scema Dwar
Road Dehradun (Constitued by Ministry of Environment Forest and Climate Change, Govt of India, Nc}w
Delhi) has been grant Environment Clearance by Letter No-E.C No.-74-01(37)/2018 datedOﬁ._lZ.ZO I_9 in
favour of Mr. Anand Singh Kalakoti S/o Diwan Singh Kalkoti res ident of Village-Dofar, Tehsil & Distt:-
Bageshwar for 5105 to 7184 Tonnes per year.Now which is suspended, {Annexure-04)

3. 'The approval of mining plan & prograssive mine closure plan in relation to mineral production has been
approved by the officc  mecmoramdum N_o.3439!Mu.kha.Mning!ﬁ?fSoapstonc!
Bageshwar/Bhu.Kha,Ni.ikai/2010-2011 dated 08.12:2022 og Geology & Mining unit,Directorate of
Industries,  Uttarakhand,  Bholapani, Post-Badani,  Dchradun,Subjected  to  various
Condition/restrictions.(Anncxure-05) :

4. Tnview of environmental pollution, Head Office, Uttarakhand Pollution Control Board Letter No. Dated

. 22.05.2023 conditional Consent to Operate(CTO) has been issued up to 3 1.03.2024 to M/s Anand singh

Kalakoti S/O Diwan Singh Kalakoti resident of Village-Dofar, Tehsil & Distt:-Bageshwar. Futher as per

Letter No UKPCB/HO/C&M-179/2024/2025 dated 24.08.2024 Board Head Office,Dchradun directions

have been issued to stop the mining work in above mentioned soapstone mining area till further order by

the imposing environmental compensation of Rs. 10,08000/-(Rupees Ten Lakh Eight Thousand Only)
~{Annexurc-6) ' "G

Assesment of the impact of the mining operation on environmental/ecology sustainability/ in the area-

The mining site is located in the Papon village of Bageshwar district . The area is nestled between agricultural
lands on two sides and an Oak-Pine mixed forest on the lower side, connecting to the downstream water channel
of Saryu River, and on the upper side, it is demarked by a motorable road adjoining the upper pine forest. The
mining sites lack proper boundary -demareation, and a retaining wall on the down slope was also absent, Overall,
the area seems biodiversity-rich, but the mining activity has led to the introduction/spread of invasive species in
and around the site. The whole area, including the mining pit, overburden and connecting road, was observed to
be largely invaded by the invasive species. As per the locals, the mining activities have been closed at the sites
since 2023. The impact assessment of the mining site was not possible due to the data gap, as the comparison of
pre-site establishment data and post mining assessment may have provided some evidence, However, a few
observations are listed below.

» Theminingarea is under a secondary succession process, and most of the area has been covered by sparse
vegetation, mostly herbaccous and shrub species, and no recruitment of tree scedlings and saplings was
observed.

s Along the site, common lree species were Quercus leucotrichophora, Pinusroxburghii, Toonacillata
Rhododendron arboretum, Myrica esculenta, Debregea siaedulis etc; likewise, Ageratina adenopham;
was among the dominant shrub species,followedby Rumex hastatus, Rubus ellipticus,cic;and
Cynoglossum sp.,Poa sp, Artemisia sp.,Rubiacordifolia were the common herbs. In the surr{lmm’:ling
agricultural Jand,finger millet, soybeans, bananas, and cucurbit species were observed asmajor crops

s The native biodiversity scems impacted by the mining site, and iversi
S 4 : ; s phytodiversi ] i b
invasive species such as Ageratina adenophora(commonly known as Cr&::s ‘;’Zr;ely }:'ntf:::;'m:
A ;:’wfemphoms_(commonly known as famine weed), Xanthium strumarium (commonly knb). a:co -

s A e
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Cocklebur and Chota dhaturd), Rumex-hastatus, ete. and can pose-a threat to “aﬁ_"e'bi“di"“Sity and
nearby agricultural land by over competing them. : '

During site visit it was observed that mine pit is still open and rain water gets accurmlated. The
accumulated rain water is overflowing to ncarby drainage system through slopes, which is ultimately
going to Saryu River. The water is carrying mud and other materials to the drainage system. T:hls may
affect the downstream soil crosion and may affect the downstream aquatic ecosystem, especially the
spawning of endangered Tor putitora (commonly known as Golden mahseer or Himalayan mahseer).

Slopes surrounding the mine pit also getting destabilized due to rain and may result in the land slide.

Overburden stocked in the nearby land may also slip down to the lower part of the hilly terrain due to_-
hcavy rain fall. This may affect the nearby trees and may block the drainage system.

The effects of mining activity on the surrounding environment from the visited mine may not be
envisaged as mining activity is suspended. It is proposed that the study on the cffects of ‘mining activity
on the surrounding environment may be carried out when mining operation will be started_..

It is proposed that the mine pit shall be closed with the stored overburden to avoid the incidence of land
slide, water accumulation in pit and surrounding environment. Retaining wall shall also be made on the
lower part of mine site before closing the mine pit to avoid the slippage of overburden.

Precautionary measures:

1. Effective management of invasive species is required.

Construction of a retention wall may help in stabilizing the arca.

Filling up the mining pit is required to avoid waterlogging and future landslide/subsidence probabilities.
Land restoration through the planting of multipurpose tree specics can be promoted, and/or the area can
be converted inta an agricultural field by shaping the area into fields.

Land stabilizing plant species,such as vetiver grass and bamboo species, can be planted in the landslide-
prone areas.

Regular monitoring of biodiversity change i$ required, such asthe impact of mining dust on plant
photosynthetic activity and regeneration capacity etc.

Conclusion;-

Mining has provided a livelihood option to the locals residing in the far fringe areas of the border dis:ricl'
Bt 3 - ! ; jacent to the mini :
mining closure is causing a q::lag_( in g:.mng the proposed compensation (housc)from the oo m% h?fﬁ;m:
isa flecd to create a win-win situation, ensuring sustainable and wise use of resources, and s ol

biodiversity and the environment. Soapstone mining has not been carried out in the arm‘ e

the permission/Consent issued to the mining unit in question is currently suspended, It husl:ncc the ytm'-Zl'}Zéa &
cancel the mining lease. Further the Industrial Dept Section-1 of the Gavt. of U!tarl een rcconnnen:}%r I:Io
A-1/2025-09 dated 27.08.2025 guideline has been laid down akhand Letter No. 2199/VIII-

5 ; including District : Z
of minc lease based on Tn-Situ to rocks on ecological stability of ('.?co Tecinl:iig;;;,arsfqzsidgzgiré::lﬁ?::;
Q eism
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Earthquake Monitoring, Monitoring of ground deformation caused by mining activity of slope subsidence and

slope stability analysis. As per above the joint report

Site Photographs Attached as enclosure (Annexure-08)

~

ASst, Scientific Officer

UKPCB Haldwani

Scientist-C
NIHE Koshi Katarmal,Almora.

submitted for necassary action pleasc.(Annexure-07)

N s

Member SEAC
Dehradun Uttarakhand
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Vaishali, Ghaziabad, Uttar-Pradesh, 201010

I SR GAGE (Empanelment) FMA $ WA § IO 96 i Wigd @ Yeel
&3 1 Slope Stability Analysis 1 PR TR G ST AT AT P AR Uil T
(IT) S & Review/Vett T g7 fRuifa wrarmria Fumed @1 Suerel & |

HerrT— / ' g
SR ANV
2 \1\
(arfet 7R)
IR g,
1 0 e |
Raw " /700 VIII(i) /244 / Fo@f0fR0 /202526, Tgfitd

TR PIFIRIRET 1 el T 9 e 3 A=

(¥ Scanned with OKEN Scanner



_ 739

2. T PRSI, SaRETs |
3. AN foren @ aReN), Yo W@ ed e, SaRave & 39 Sy @ w0y

ATH-T TS T TR (In-situ) FETTHI R JEIRG Wt @7 Ieel & Jeemne!
3T Slope Stabi]ityAnalysisiﬁWmmﬁ%@ﬁﬁlﬁmﬁﬁﬁﬂﬁﬁl .

4. TR AR amgodio d B 39 Sy @ | M 7 aFrta W (in-situ) TeEE @
TV USCHIND! & 990 & TEH H 3-0e @ ARGH U o A grrad |

(@ret )
IR fAews, -
T fewa |

(& scanned with OKEN Scanner



/;M,cx'\u.e -K

Papu, Uttarakhand, Ind

Larai




741

& -GPS Map Camera

e

E Papu, Uttarakhand, India S | &

Route, Papu, Uttarakhand 263634, India

Monday, 30/03/2026 08:23 AM GMT +05:30

e aT A AT T = 2 TR AT  wt 1A . S




742

) it ~U T
- S T B cPs Map camera

D= =4 -

and, India ==

. Papu, Uttarak
- Vvr9+q6 Rataish Village, Papu, Uttarakhand
i 263634, India

<! Lat 29.88944° Long 79.866981°

< Monday,

TN LI W N o [ ¥

30/03/2026 08:18 AM GMT +05:30

i1y 3 ‘ L




